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3. That the Respondent no.27 owns and operate a mall in the name 

of Signature Mall at Plot No.06, Sector-03, Vaishali, Ghaziabad, 

U.P. which is.commercial in nature and presently 9 restaurants are 

operating in the Mall and besides there are 129 small shops and 

offices. 

2. That the deponent has been authorized vide Board Resolution 
:f~. "' <, .. ;> ': dated 28.01.2022 to represent Mis. Sarvpriya Securities Private 

;;~jimited, the Respondent no.27 in the OA No.294 of 2023 and 

~- ',·•/'hence the deponent is competent to swear this affidavit. A copy 
."'1_JJ' .'' 
- ::----- of the Board Resolution dated 28.01.2022 is annexed as 

Annexure-R27/1. 

1. That the instant affidavit is being filed by the Respondent no.27 

pursuant to the direction issued by the Hon'ble Tribunal vide · 

order dated 19.12.2023. 

I, Mintu Kumar S/o. Sh. Arvind Prasad Singh authorized 

representative of Respondent having its office at Dr. Gopal Das 

Bhawan, 28 Barakhamba Road, New Delhi- 110001 do hereby 

solemnly affirm and state as under: 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT N0.27 

MIS. SARVPRIYA SECURITIES PVT LTD FOR 
SIGNATURE GLOBAL MALL 

Respondents Uttar Pradesh Pollution Control Board & Ors 

Versus 

Petitioners Prasoon and Anr 

IN THE MATTER OF 

O.A. N0.294 OF 2023 

PRINCIPAL BENCH, NEW DELHI 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW  DELHI

0O.A. NO.294 OF 2023

IN  THE MATTER OF

Prasoon and Anr Petitioners

Versus

Uttar Pradesh Pollution Control Board & Ors Respondents

REPLY AFFIDAVIT ON  BEHALF OF  RESPONDENT NO.27

M/S. SARVPRIYA SECURITIES PVT  LTD  FOR

SIGNATURE GLOBAL  MALL

I, Mintu Kumar S/o. Sh. Arvind Prasad Singh authorized
representative of  Respondent having its office at Dr. Gopal Das

Bhawan, 28 Barakhamba Road, New Delhi- 110001 do hereby

solemnly affirm and state as under:

1. That the instant affidavit is being filed by the Respondent no.27
pursuant to the direction issued by the Hon’ble Tribunal vide -

order dated 19.12.2023.

) an  That the deponent has been authorized vide Board Resolution
Fa  WYN

© oN ’+ dated 28.01.2022 to represent M/s. Sarvpriya Securities Private
+ ,W\ :

{ r a  imited, the Respondent no.27 in the OA No.294 of 2023 and
ER ON ne,

; a - f

HV

}
_.  “* J!hence the deponent is competent to swear this affidavit. A copy
BI  avd 7

Pi

prs

f t of  the Board Resolution dated 28.01.2022 is annexed as

Annexure-R27/1.

3. That the Respondent no.27 owns and operate a mall in  the name

o f  Signature Mall at Plot No.06, Sector-03, Vaishali, Ghaziabad,

U.P. which is.commercial in  nature and presently 9 restaurants are

operating in the Mall and besides there are 129 small shops and

offices.

11
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respectively. 

IO.That in order to maintain the Air Quality, the kitchens has been 

provided proper ducting arrangements. The arrangement has been 

made for PNG supply for the kitchen. A copy of the drawing 

showing the ducting arrangements is annexed as Annexure­ 

R27 /8 and bill from IGL is annexed herewith as Annexure-R27 /9 

~.._. 
,,; •\Jf! 
1 ,,,- 9. That FIRE NOC for the said Mall was renewed vides approval 

~. ~ ·_ ,dated 15.12.2023 and the same is valid for the period 21.12.2023 

~~~ _ }' 

1to 
20.12.2026. A copy of the FIRE NOC issued by the competent 

~t) \.-'~ 

..:::::__~ authority is annexed as Annexure-R27/7. 

8. That the said Mall is well connected to the sewage system and a 

drawing depicting the sewage system is annexed as Annexure­ 

R27 /6. 

7. That the provision for Rain Water Harvesting (R WH) has also 

been made in the said Mall and a drawing depicting the R WH is 

annexed as Anenxure-R27/5. 

6. That water supply for the said Mall is being obtained from the 

Municipality and there is no usage of ground water in the said 

Mall. Further, STP is in place for the treatment of the used water. 

A copy of the payment of building, water, sewage/drainage tax 

dated 15.04.2023 for the year 2023-2024 issued by Ghaziabad 

Municipality is annexed as Annexure-R27/4. 

5. That the Respondent No.27 is operating the Signature Mall under 

the CCA (Consolidated Consent & authorization) dated 

28.07 .2023 issued by the UPPCB which is valid for the period 

01.08.2023 to 31.07.2028. A copy of the CCA dated 28.07.2023 

is annexed as Annxure-R27/3. 

4. That the Completion Certificate for the mall was obtained from 

Ghaziabad Development Authority vide Letter No.248 dated 

06.01.2021. A copy of the Completion Certificate dated 

06.01.2021 is annexed as Annexure-R27/2. 

4. That the Completion Certificate for the mall was obtained from

Ghaziabad Development Authority vide Letter No.248 dated

06.01.2021. A copy of  the Completion Certificate dated

06.01.2021 is annexed as Annexure-R27/2.

5. That the Respondent No.27 is operating the Signature Mall  under

the CCA (Consolidated Consent & authorization) dated

28.07.2023 issued by  the UPPCB which is valid for the period

01.08.2023 to 31.07.2028. A copy of  the CCA dated 28.07.2023

1s annexed as Annxure-R27/3.

6. That water supply for the said Mall is being obtained from the

Municipality and there is no usage of  ground waterin the said

Mall. Further, STP is in  place for the treatment of  the used water.
A copy of  the payment of  building, water, sewage/drainage tax

dated 15.04.2023 for the year 2023-2024 issued by Ghaziabad

Municipality is annexed as Annexure-R27/4.

7. That the provision for Rain Water Harvesting (RWH) has also

been made in  the said Mall and a drawing depicting the RWH  is

annexed as Anenxure-R27/5.

8. That the said Mall  is well connected to the sewage system and a

drawing depicting the sewage system is annexed as Annexure-

R27/6.

py  aT Wy ,
ZO RX§OB That FIRE NOC for the said Mall was renewed vides approval

yi | pac  15.12.2023 and the same is valid for the period 21.12.2023
1

So) t0  20.12.2026. A copy of  the FIRE NOC issued by the competent

= authority is annexed as Annexure-R27/7.

10. That in order to maintain the Air Quality, the kitchens has been

provided proper ducting arrangements. The arrangement has been

made for PNG supply for the kitchen. A copy of the drawing
showing the ducting arrangements is annexed as Annexure-

R27/8 andbill from IGL  is annexed herewith as Annexure-R27/9
respectively. 22
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T,~ESfED 

c~·~1.ssioner 
D . t+ ou uruoram 

\S •· 

~,~\~ 

~~~h\~~ 
Certified~g! t~ above statement )s declare before me Deponent 
on~\'. .. :\at't~rugram By Sh.f.11 .. nb .. ~ . .< 
S!o Sh.f)~ .. ~ ... f ci.~J.vho is Identified by 
Sh~~~.u.t.~1~\c..or .w~o is ~e~onaliy 
known to me. Ce~ifled further iilat this Affidavit s read 
and explained to th0 dec!arant who signed/thumb directly 
to understand & at the lime of making p~oof. 

Verified on this day of February,2024 that the contents of 

the above affidavit are true and correct to the best of my 

knowledge and as per record maintained by the Company in day 

today business and that no part of it are false and nothing material 

has been concealed therefrom. 

Verifications: 

~~.~~~ 

Deponent 

13. That it is respectfully submitted that the Mall is being operated in 

compliance with the prevailing law and as per the terms and 

conditions as stipulated in the CCA (Consolidated Consent & 

Authorization) dated 28.07.2023 and a compliance report in this 

respect has been submitted to the Regional Officer, UPPCB vide 

letter dated 16.02.2024 with all supporting documents. A copy of 

the letter dated 16.02.2024 alongwith the documents are annexed 

as Annexure-R27/10. 

) 

~ 

)
-, 

\• I 

12. That the Mall has proper facilities for solid waste management 

and the wastes are being collected by the vendor approved by 

Ghaziabad Development Authority. 

11. That two DG sets are in operation at the said Mall for which 

appropriate approvals from the competent authority has been 

obtained and steps are being taken to retrofit the DG set for 

provision of usage of CNG as fuel besides the DG set has been 

provided with proper stacking. 

11. That two DG  sets are in operation at the said Mall for which

appropriate approvals from the competent authority has been

obtained and steps are being taken to retrofit the DG set for

provision o f  usage o f  CNG as fuel besides the DG  set has been

provided with proper stacking.

12. That the Mall has proper facilities for solid waste management

and the wastes are being collected by the vendor approved by

Ghaziabad Development Authority.

13. That it is respectfully submitted that the Mall  is being operated in

compliance with the prevailing law and as per the terms and

conditions as stipulated in the CCA (Consolidated Consent &

Authorization) dated 28.07.2023 and a compliance report in  this

respect has been submitted to the Regional Officer, UPPCB vide

letter dated 16.02.2024 with all supporting documents. A copy of
the letter dated 16.02.2024 alongwith the documents are annexed

as Annexure-R27/10.

= vk  RavwAs—
Deponent

Verifications:

Verified on this .......day of  February,2024 that the contents of

the above affidavit are true and correct to the best o f  my

knowledge and as per record maintained by  the Company in  day

today business and that no part of  it are false and nothing material

has been concealed therefrom.

LPR

CertifiedRa  above statementis WN  before me Deponent VV
STACEY rugram By Shut nb,Jota”
Slo Shcad  sh QASHbt0is died by
Shins. srijo o f  whois personally
known to mig, Ce:tiied further Tat this Affidavit is read
and explained tothe deciarantwho signedithumb directly
to understand & at the time of making proc,

i a x sTED

Cath TT  missioner

Distt.  Courts, Gurugram

94 lp \en33
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SARVPRIYA SECURITIES PRIVATE LllMllTED
CIN: U74900DL1995PTC365249

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD
OF DIRECTORS OF M/S SARVPRIYA SECURITIES PRIVATE LIMITED (“COMPANY”) HELD
ON FRIDAY THE 28TH DAY OF JANUARY, 2022 COMMENCED FROM 11:00 A.M. AND
CONCLUDED AT 11:30 A.M. AT THE REGISTERED OFFICE OF THE COMPANY SITUATED
AT UNIT NO 1311, 13TH FLOOR DR. GOPAL DASS BHAWAN, 28 BARAKHAMBA ROAD NEW
DELHI-110001

AUTHORISATION TO DEFEND/FILE CASES AGAINST/FOR THE COMPANY

“RESOLVED THAT Mr. Mintu Kumar (holder of PAN bearing no. ASMPK6109J), Mr. Anurag
Srivastava (holder of PAN bearing no. BMUPSZ359M) Authorised Signatory/ Representative and all the
Directors of the Company be and are hereby jointly and/or severally, authorized and empowered to do the
following acts, deeds and things for and on behalf of the Company:

To appear and represent the Company before any court of Law/quasi-judicial body/Statutory authority/forum, commission etc. in any and all proceedings whether civil and/or criminal and/or revenue etc, and to
make statement for and on behalf of the Company and to sign, verify, execute, affirm and present plaints,
complaints, petitions, affidavits, applications, objections, replies, review, revision, appeal, and Vakalatnama
and/or any other papers, or other petitions, to inspect the file and take notes and apply and receive certified
copy thereof, to adduce evidence, to give statement and enter into compromise, accept the payment,
withdraw the suit, to admit or deny any document, to receive and hand over the document, to apply for
transfer of case from one court of Law/quasi-judicial body/Statutory authority/ forum, commission etc. to
another as may be deemed necessary for the aforementioned purpose(s), and to file the same before the
appropriate Court of Law/quasi-judicial body/Statutory authority/ forum, commission etc. and to appear and
represent the Company and seek refund, if any, and to file and take back documents and papers from the
court of Law/quasi—judicial body/Statutory authority/ forum, commission etc. , and to bring, prosecute,
defend all action, suits claims, complaints, demands, and proceedings in respect of or affecting the cases(s),
and for that purpose to appear and act for and on behalf of the Company.

RESOLVED FURTHER THAT an act, deed or things done jointly and/or severally by Mr. Mintu Kumar,
Mr. Anurag Srivastava, Authorised Signatories/ Representative and all the Directors of the Company, for and
in the manner aforesaid shall be deemed as has been done by the Company and shall be binding on the
Company.

RESOLVED FURTHER THAT Directors of the Company are also authorized to sub-delegate the
authorization vested with them pursuant to the above resolution to any of the executives of the Company
from time to time in connection with the routine matters relating to the different authorities, court and other
offices mentioned in the above specified resolution through issuance ofLetter ofAuthority.

RESOLVED FURTHER THAT a copy of the above resolution duly certified by any Director or the
Company Secretary be issued to the departments/authorities or any person/concem as per the requirement.”

CERTIFIED TRUE COPY
For SARVPRIYA SECURITIES PRIVATE LIMITED \\

_. A Ox 2
LALlT K‘!.'MAR AGGARWAL DEVENDER AG ARWAL
DIRECTOR DIRECTOR
DIN: 00203664 DIN: 00161465
ADDRESS: 34, ROAD No.61, WEST PUNJABI ADDRESS: AASHIRWAD, PALAM FARM 6,
BAGH DELHI- 110026 SALAHAPUR, BIJWASAN, DELHI 110061

Corr. Add - UNIT NO 201B, 2ND FLOOR, TOWER A SIGNATURE TOWER, SOUTH CITY-1 GURUGRAM HR- 122001
Reg. off..-1311, 13'1'H DR. GOPAL DAS BHAWAN, 28 BARAKHAMBA ROAD, NEW DELHI- 110001

E-mail: Compliance@signatureglobalinghorfl)124-490820044
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ANUJ AGARWAL ARCHITECTS
74303050790203] :1. _YWERI¢KDESLGNERS & VASTU causuu; j}

OFFICE A 244, KAUSHAMBI, GHAZIABAD 201010
PHONE:- 0120-4165716 ,4563716 ,4157506

Email:-arch.anujagarwal@gmail.com
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to MS SARVPRIYA SECURITIES PVT LTD located at Plot No. 6, Sector 3,
Vaishali, Ghaziabad, UP,GHAZIABAD,201014. subject to the provisions of the Water Act, Air Act and
the orders that may be made further and subject to following terms and conditions :-
1.					This CCA MS SARVPRIYA SECURITIES PVT LTD granted for the period from 01/08/2023 to
31/07/2028 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

188763/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2023 Date: 28/07/2023

To,

M/s

MS SARVPRIYA SECURITIES PVT LTD

Plot No. 6, Sector 3, Vaishali, Ghaziabad, UP,GHAZIABAD,201014 Application Id-
22017657

S
No

Product Quantity Unit

1 Commercial Mall . Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 55 STP SEWAR LINE

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 DG SETS
750 KVA &
450 KVA

AS
APPROVE

D BY
CPCB/CAQ

M

1, 2 Particulate
Matter

AS PER EP
ACT. RULE

S No. Stack no Parameters Standards
1 1 Particulate Matter AS PER EP ACT.

RULE
2 2 Particulate Matter AS PER EP ACT.

RULE

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1. This CTO is being granted to M/s SARVPRIYA SECURITIES PVT LTD, Plot No. 6, Sector 3,
Vaishali, Ghaziabad for Commercial Mall ONLY. This CTO will be VOID if there is any change in
above mentioned address or product. The applicant shall make an application along with prescribed
fee for renewal/trail consent(CTO) at least 30 days before the operation of unit.1414
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2. The industry can only manufacture products, at the rate of production as mentioned in consent
order. In case of any change in production capacity, process, raw materials use etc. the industry will
have to intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be
obtained from U.P. State Pollution Control Board.
3. Industry shall comply with various Waste Management Rules as notified by MoEf&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016.
4. Industry shall ensure adequate plantation and green belt within its premises. Green cover shall be
in compliance of approved map from concerned Authority.
5. Industry shall ensure that industrial effluent is discharged from approved outlet and only after
treatment in effluent treatment plant (as per proposal).
6. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A)
7. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.
8. Prior to abstraction, industry shall obtain a No Objection Certificate from Central Ground Water
Authority for abstraction of ground water.
9. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.
10.The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.
11.Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.
12.Industry shall develop green belt in accordance with Government Order 07/55-
022018/09(writ)/2016 dated 26/02/2018 and UPPCB Office order issued vide letter no.
H16405/220/2018/02 dated 16/02/2018
13.Industry shall ensure carbon offsetting as per Government Order (Environment Department)
issued vide letter no. H17259/ 183/55-2-2018/09(writ)/2016 dated 15.03.2018.
14. A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
effluent collection system only and shall not be allowed to find their way into storm drains or open
areas.
15. Separate power connection with energy meter shall be provided for the Pollution Control
Equipments and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.
16. The applicant shall furnish to the visiting officer and / or the Board any information regarding
the construction, installation or operation of the effluent treatment system / air pollution control
equipment / secured storage area of Hazardous Waste and such other particulars as may be pertinent
for preventing and controlling pollution.
17. The industry shall comply with ambient air quality standards of SO2 - 80 g/m3; NOx - 80 g/m3,
PM2.5 - 60 g/m3 ; PM10 – 100 g/m3 ; and other parameters as notified by MoEF & CC, GOI vide
notification No.GSR 826(E), dated 16.11.2009 during operational phase of the project.
18. The industry shall provide & operate the following dust containment / suppression measures to
comply with standards prescribed by the Board. a) Shall construct wind breaking wall all around the1515
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periphery of the site. b) Shall install machinery in a closed shed. c) Shall provide bag filter to
mitigate fugitive dust emissions from process section and house the bag filter in closed shed. d) Shall
store all the raw materials & products in closed sheds only. e) Shall regularly undertake cleaning &
wetting of ground at your premises. f) Shall provide & operate water sprinklers at all dust emanating
sources.
19. Concealing the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this order and
attract action under the provisions of relevant pollution control Acts.
20. Copy of NOC from Central Ground Water Authority (CGWA) should be submitted to this office
within 03 months,Failing which this consent shall be automatic revoked.
21.The industry is liable to pay compensation for any environmental damage caused by it, as fixed by the
Hon’ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control
Board and Uttar Pradesh Pollution Control Board.
22. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection. In case of violation of
above mentioned conditions or any public complaint the CTO shall be withdrawn.

                                                                                    
                                                                                    

 REGIONAL OFFICER, GHAZIABAD.
Copy to:

                                                                                    
CEO-1, UPPCB, LUCKNOW.

                                                                                    
REGIONAL OFFICER, GHAZIABAD.

                                                                                    

1616

294



1717

295



I 

-, 

11ay on11nc at 

www.onlineenn.com I 

I 
I 

l • , t.' CJ1Jllfolll ~UNDHARA 

~: 1f<A, ~, ~/ qix' COMMERCIAL 

vtRT : 15/04/2023 

~ql~cl ;to 

™ 

'2023-2024 

·0000000000 
:Sarvpriya Securities Pvt Ltd 

:sec-3 Vaisl1ali 

• 6264645 
: VS1057086 

. • 77 
"fflJ,ZIT : FF-110 

: 89681 

:.t51rol 

r ffiT :Sec- 3 Vaishali Signature Global Mall 

0. I ~: ~.ura.~/~ 
, ·I·-~,:., '"1U·:h 

-. : ... , 4\ {20°n) -
..} +:-~ d ' , f,TT,TI 

..; -~ "TT ilffijT (12'!0) 

5 -~ ..c.. . <.-q,, <'!I/ ~77 m1 (r~ .;, -TR) 

. 1..1"•·,,; c.io•1h • 

- c:~i•!l'1 4-: :'Ic {20°n) 
' 
E ;::;=.~ ;,,,,,.r 
c-, ;;-n;-:; ·r~ ,., 4-: ;-;-rr::;f (12°6) 

i CJ. -~ :~•: •: ,f,1 c,i 1rfri (~ i7; ,w.) 

I 
. . . 

1 • :-: • :-;- I -;., .. u· ::;--{ ,r;r::R 

.. •.(;• ·1 :J\ {:w~ 11) 

1 J. :--:-.~ / 3'"-,vi 1,, ·li'TTITT 

1.: ,; iV~l ;irn /]:·ivfcl~ f',M {12•\;,) 

. 
•..J 

--·- I -, ~- ....{. 
\ I ,. '. ,· •• .:1. t' • 1 // I -~ :1 ~lf~J (~ ;t, ;~R) 

H, ,1 -:: ;re 
• ' . 

17. <1fu (t[c m) 

tc)tq ct, "i(R mt 

Q~11 •i 

-:k-

TI 'ff<f> Q;i~Jfw 

8,968.10 
1,793.62 

2023-2024 0.00 
0.00 

7,174.48 
8,968.10 

2023-2024 1,793.62 
0.00 
0.00 

7,174.48 
3,587.24 

2023-2024 717.45 
0.00 
0.00 

2869.79 
4304.69 

17218.75 
21523.44 

-, 0UM.2.'l -a lO.OQ.23 20~., 01.1023 !ff 30.11.23 ITT; 10• •. 01.12.2J "it' Jt.0t.2, <'t1lS 6'. mfl l!'f! 

202.C rt1lf 202A if~ .ft~ JlJ"'R1 :r ~, 
~• !,'J i.: :r:Fll .• ·J :;ii 

1
·ld 

1f fl GJ <--'• 1
1 /· f,;.n 4<' {\ :1:, t-1. ,!/I ii•III •1 I vll'l-1 ·I i:;'p~J -,J; U, n. ,\.; :1 : ,·I :-,-l 

• ,; : ~·: l-)11: ·, i-i -W? r_,,.,1 ,J' l~1;1 r.,,;,- :Jl 1~ B i'. ~:-.;rn< ·1 l'I-:: ·:~ I-! 1 <~f;~ r.:t~:t.i ·, 1,< t~I r.) 1.:.111 If< I !-<\I 

, ·,i't :,,- ,,: ., ~• ,'. 1~,.r'.1·: r.l 1 ,F-th~ . ..i·- ,.-,f..· :.1 i; :i1i ~1 .. 11-1 j 1,1"~•:{ ('-l·fd'].,) -uh: 'I : 1.;i r',:1 1 

1 .,.,,·, 1 ,•. : ) i" 1,:: -.,::,r. ... ,, 1r.; ,'i .11 fl ?. rli •Hl•I: :,ht,: .. i 1/'1,11·1 111 f.).,;i ... 1;-1 r':1n I 

I 

I 
I 

I 

I 
I 
I f 

I 
I ;, , 

I r 

I 

I 

{ I 

I 
I 

I 

I r 
I 

I 

I I I • 
I 

I 
I 

I 
I 

I 
I 

I 
,. , 

.J 

I 
,_ 

I 

I 
~}ii 

I 1-.J 
;J 

I \. J 

I 

I , 1818

296

Administrator
Typewritten text
Annexure-R27/4



, r 
· I 

IT OFFICE 

0 

<( 

0 

ex: 

-' <( w u 
0 ex: 

w 
:;; 
:;; s:: 0 
(.) 

:;; 
Lt) 

I 

L 

°""' '"""' 

11000 

"'" ,;;.:. 
1· 

l,.": O.G. SETj1 
0 

~~~) ., 
---' ~·--.. 
-'· .-

D.G SET-2 
(600 KVA) 

00 

=-~ .. 
• - .. Meter 

I t-r ~~ • Room 
< ~s:: I I· ,_ ~ o ~o -, ' u g ug 

~SMOKf"II \/ 0-.--, - I ')Gr=i '.~~ 'fJ I r-_ . ., ··jl ·L 
10NW 

r.~ 

; 

12· 
1t•t ... 

; 

..., I ~ 

~ 

I 

~ ~; 
ow 

~~ 
~g 

""' """"' 

'-;:; 

~ z .... 
~~ 
:Em 
~ .. 
~ 

I.K 

-, 

a. a. a. 
0 0 0 
I I I 
en en en 

[■ 
(I 7 _ 'L 

l~- SHOP -

[!; 
I SHOP 

SHOP 

I 
~-=i 1triJ 
t - ( UP fO I 

ON 

~ 
""""""'!"" ... ~ ~J.t 

R3 

12165 
l<'t~.:_.,-•1 f 

·40fCARIDIH'ltR.l.lfTlM 

II ~ 
'VL_ 

a. 
0 
I 
en 

I 
_J 

a. 
§? 
en 

2200 W!OE. PASSAGE 

-f,, •---,~~ ., 

~ ...,,___> - ) 

• . :., 
ATRIUM 

FOOD COURT 6ELOW 

< 

~ 

1111 
• 2550 WIDE PASSAGE •• 

• 

"" SHOP 

:t,!::'! :?;;~'r.!~~0000 

.,.,... 

E ~ 

··- SHOP 

D" :r 
'°j 

. ,:--_· 
~~·~ 

. _. ~- ... l
JN• :• 1' 
w_, ~: .:: 

,,. /I ' ~ -r- "1J· i/• N_..:._" 
SHOP 

.NW 

:; 
' !<.I IHW 

IU051( 

--', 
f 

1NW 

INW 

•.t. . _j' ~ ✓~-, ' ~ I . = 

E :N, ~·-I ' , 

_11"_ ... , _ :: ... 

~- 4NW 

L '.-·~ . . . , . •7".,;, . , l - ,,..,, 
n . ,,. 

SHOP 

+ 
+ 

~ ... ! 

' -~ 

'\( 

'-.. 

..... 

.... 

1NW 

::. 
- 00 

- 1SE 

~ 
1SE 

)SE 

- 4SE 

"' 
<~:· J " 

LO, 
~ 

_..,ui 8O0TANKER INLET ~--·-
1 8 MAR 21,1 

800 MUNCIPAL WA TIB LINE ,SW DO 1NE lNE lNE ,., 

I 12.M. W I D E R O A D ~ J 
.~~~ 14 1 \\li,,0,,1 

MAHAGUN PROPERTY 

K~~ r,/> 
c;;,"' ci-o' '!:, 

LEGEND FORP LUMBING 

I' GH I CIRDEN HYDR.llfl 

-- , IRRIGATION UNE 

I 
\ -t 

l t---

ICTION 

~ DA!_!__l_ lP(V<;~ ~V."!_ 

W 8•50 8 0,;v,o;-r , SO&N,.1"11 

Nt-. t>cu--110017 

~ 
TU. NO. 0 11-4'ill41l9 1 I 1.9 &:.'illO~ 

nsultinq f H.u .. "'""'--. •- '
11 

.. 

----
l<lll CT'S 

g;,, Jfi.,, =-- - - •--~""'M 
~ iu-- ' .. .__,....__ __ ,_,_, 

• ...,..,,,cu• - •• •---

t ,,.,.,,... I M/S. S IGl\,ITl"l<F. r.1.1111 11. 

'W .[Cl 

~l)f'()Sf"O touu1Q-Cw n;Q •;-·.v.T'll C406A. 
~I ,, -.,_._,.,...._ .,;,.•,,o..:·~ 

P\W'J'<1, , ~•o.,T 
r-·--" 

.,.~-, ~ <:;·.1>°1,¥ .,,. .. ~ .-..... 

fci;;,t ,,o, ioio 

~

«,._,--,.,,,_,., 
)IU• •• ~._...-~ 

~08" GLu c~•-i 

I DRG NO SC, PL OJ 

(-'",:,.""\ .. ·w 
1919

297

Administrator
Typewritten text
Annexure-R27/5



~JU i1~~ I[! ,css 
1000 l<VA 

D.G. 
(600 KVA) 

DO 
RI I RIOfr 111 r111 Cl"TOl -1 '\, I OOK 11,1 CIC.\ rfM:T 

,10KESHAFT , ,--~ . l•lR<ITilfl\s,ows,-..'"rJ 

n 

cl 
I 

.11. 

' - ' '.>I ows 
l'.>f OWS 

Cl. 
0 
I (/) 

Cl. 
0 
I (/) 

Cl. 
0 
I (/) 

) . D.G. SET-2 
(500 KVA) 

PIPESH/fl~~ ·-·-· I.If 0WS - . 

n 
'.>f llWS 

Cl. 
0 
I (/) 

Cl. 
0 
I (/) 

2200 WIDE PASSAGE 

l\l"Tl'~• 

Cl. 
0 
I (/) 

1Jin SHOP J 
l 
j 

1i::;- •• 
----•~ =i 

1'.>f~ 
I -

lit ~I 
; •. •. SHOP 

SHOP 

l'.>f:a=1 

UP J 

ON 
,I 

I ATRIUM i FOOD COURT BELOW 

I· ,--, 

I 
IC59 CH 

R/J,ING 

-. 

UP 

·o, 

UJ 
0 
<( 

J~ • c... 
UJ 
0 

0 
V) 

N 

II =, >-1 ;:•1 

, UP 

I' • • ; 
j 1, I t 

11 

ON -
FO 

'

RAMP 
UP 

SERVICE 
ENTRY 

rnrr-
El!Ccl ••• ,.,~(~r® ,.,, . , · J"fl_ l'l \11\J-1 

~™5 
SHOP 

,. ~n,. • 15o lr/15 

lJ-;:OP 

1 

,umo 

_-:;._~_ .~ 
·--

SHOP +300 T.O FIN. 
DRIVEWAY 

@ lit~ SHOP 2550 WIDE PASSAGE t;NTRANCE LOBBY 
+900 OR AS SITE 

• """~ ,11111" ~-L-
... ~.. ' 11 SIIAII 

R,._MP ON ' 
10 llAS[MfrH 

-~ 

GROUND FLOOR PLAN 

600 WIDE MS PROJECTION 
OR AS DETAIL 

CANOPY AS DETAIL 

IJJf 

UP FD 1 
ON • 

Pf•,, 

\0 
J 

BANQUET 
LOBBY 
.1200 

LL l'R. SIi \IT 
lLrR 

,450 t 
DROOP Of .... 

£ 

JI& .. 

,I .. 

+ . \ + 
SHOP 

,5tll'ttS __ 

~,i.ff(!fl rcr.11 
+ 1500 T.O Ft. FL. 

r,oa ., 

I RAMP 
R/IMP IN SLOPl"i'."(1112) UP 

, 1~ , ,,., 
'""' 

' , 1100 , 

+ 
"' Rl]945 

,_.,OJ.)J 

., 
"-:

., 
<e- <e-,;;. 

I 

.JL.,,.:..-r 

+150 T.O FIN. 
~DRIVEWAY 

CANOPY AS DETAIL 

? 

l 

? 

fYP. WALL SECTION 

0 6 JUN 20\9 

SIGNATURE GLO 
L-.- C:.~~~ ~rJ }F 

oAEClr,r1nr11 
0 ;,.. ;i..:CC Wt 
,¢< f()ACO':$T 

~Ti! 

LEGEND FOR PLUMBING 
0 110 00 111!1 PYC SOL • \{111 Pff 
(i) 110 00 SIR PYC WASTE & \OIi Pff 

® I 10 00 11111 PYC t.\SIE PS'[{l"M IIESMA,D 

@ lfAl ID S1IA PYC I.ISi[ & 1/ENt Pf'( 

Q) OO!LSllC WA!IR !U'!'I.Y IN<[ Pf'( 

Dll5 Slfl'I.Y fell Sl'irrJJ 

© fllJ9<JIC 1IAl[R Slfl'I.Y IM[ PF{ 

(i) rtw<.'IC "'1U! Slfl'I.Y lllSOI PF{ 

@ oa£5llC WA!IR Slfl'I.Y lllSOI 

(j) saT 11A11R Slfl'I.Y RISO! PF£ 

@ 1ro Ill n RIii! "1!l! Pff (Tell ruM!I _ 
@ i0000-P<AA'l"1!l!Pff 

® R.O Will gm_y PF{ . Q/1001 1!11,l!Oo-,n IN fUDI 

• IIWl ro F1JXJl r?Jr rJ m ,n: 111. PF£ 
I

I\IJl!N:lll!L-

• lllli El,S1I 10 fUXP r?_,,,, lO 00 ,l'l. IISIT PF[ I 
• F1JXJl CF.l.'I 10 flOOI rr>JP r,J 00 X IIISII PK 
• f\OOI IPJI' IO \lllf(A 11,S'[ 5LICX IIJ CD rot 'P.j 
• IC 10 l!llfOl SCI. STD 110 00 111 PF[ 

~h. 
GOOD FOR CONSTRUC I 

V Consult:ng 

w 
Con,vltinit 

\·,. 'e>.b 

B n .c:. 

1'~· 0... I 
1.- t- •I 
I. hJ 

' . 

g,o("l Gl4~P MA!>!URIASSOCAT!SjP)LTO 
1:-= uoncr,.~lf\JHOI 

~t:t'._.__i:c.,t,_ ,..,..__,,_... al&..,._.. ____ .,.__ 

l'Wll\lt)II.Jb 
\l ',,a',\ /I "11 t ll l'\I 

l'kllJll I 

\( 'I \11 \ \l\11 \IJ l /II 

I)~ \\\l~t 11111 
l Wtll '\ l I I t'll'it 

,\JU 1 IU 
I'll \1111'-\; I \HJLI 

11 \11 
,, ,11 

U.:.\\\'\ \UHUIL\ ·o 
rqn 111\Hll\''l 

)h_"( \I). ',, ,,. - 11 RO J - j 
2020

298

Administrator
Typewritten text
Annexure-R27/6



otJo. 

.-;)i: I --.. r :_ ::_, 

p:@")! ENTRY/ 
I--~\ -~. 

ff 
-u 
ot:Ji 
·= I . 
•UL = 11 
?'i_-::, 
lt•W¢1'._,, 

~- j,-! 

-IOOO -l. 

)UV C n.,., i· 
EQU.t\UZATION T e: 

B0.P(-2410) 

/ 

' 

§ SHAFT ,~ II 
"'"''' 

L.T. PA "-/-1 ROOM ,-.--:-.. -~ ..:.g:-~: 

1 
•'t 

q 

l 

\._ CREASE SfPIR,\TOR 

160 DD S'tl~ PVC SO:L PiPE 
·160 DD S't\R PVC WAST[ PIP[ 
PIPf R\Jll',J,G Al BASOIOO 
aJU~G LOO 

5.5M 

Pl? s., 
160 001\l!l P/C WAST[ 

[::IAf SISOIOO 

UP 

/ 

300mm WIDE DRAIN 
SLOPE 1:350 
STARTING DEPTH 150mm ' 

BOP(-2610) 
BOP(-2610) 

NoYr:. :-

0 \\,-R..._ d..M,,Jt, h"f.M . .C..e~ \>L,.",h't~ .J.,.c,,l>{'c.,u. o•¾ 

f--. \)~,._.d_, c.J~,~ _l.._\) e..Q. • 'y .l.e..ctN!.... ~c.j-v.. { C,o • ..Jt 
.ke\.,s,1>nvJ: ro..c\..J\-~\-~., ~\.>,.~\-t"'-'2.._.., qe>,_~cv.. ... 

[..~ · be.f.....,_ '<-'1-s-cl~c,.._ i>j '-'!le.>-.~ • 

cJ) kw.,..,,,.<>"-"'.. -\1."1... l'-<l).;t~,---~ gc't.O.. "- '-'>a.,,;b,., .. ~tre. Ge.h\\e., 

-\.., \....o.h."':g<'\,\.~ ( l.)e,,_~c.,J_ ~~\"~, y.h..,~.>-.u>l"'- of ~=>t. I~ 
,l)n,k. be.~ I <!.or MW.-\ k... Jc"'- 'V\A.e,,lQ.W\\1.C, 

ev-.. f-"\:w.e-

ST.\ll(A.V:J(ru) 

t • 
/ 

/ 

= =- =-~~? v"=..:....·-~ 

~-_L 

'IP( DROP rR 
BO.P(-2250) 

60 OD 
RUHNINC 
CUJNC 

:-2610 10 

-300mm WID0"1©RAl!s/ls-1 
SLOPE 1 :35@1Jl "' 
STARTING DEPTH 150mm 

E1P 

(_ ) 

B.O.P(-2635) 

I ml IAl\"-·2 
(1-10 ... 1) 

( ) 

·J2c D"NS 

If" 
1~/ 

#~ 
0 

0 2 NOV 2019 

-, 
~vf &,;1 I 

,GOOD Fart' CONSTRUCTIO\ 
SUBJECT TO FINAL WITI! 
INTERIOR CO-ORDI:'IATIOK 

O.TE I R£VISl()N OCSCRIPTlON BY 

N 1 J G)/ 1 w IWO.B,,cmmcS-.N-
• O? ~, 7 r .--{S h. b ...)-..-,8u "'4,., New D<llu-1100 t7 

·•~ 

'tr)\~A\"'- v.ex-J--tv Consultln11 f.nwl: mfo@t1com11l11nJ.ro-"' 

--to Cor,n'-'-J- A ·-{)f,Of"IIGltH P. ""'TIUl&ASSOCIATES (P) LTD. -Ji:=; MOmCTI.DIJMDllll'UlfMM 

--f3'.,....,. 

¾\~ 1
1·::---. 
\ ) 

~~--=_,., ... 
NII.,....----........ 

fi«,MOTl:](S· 
M/S SIONAWKEGLOllAL 

jl'ROJtCI' 
SG. MALL VAISIIAl.JVLD. 

[oRAwn,;o nn.E.-
DASE.~c.,,.™'G l'l.A,"'i 

lsuu muc 
PLUMBING L\ YOUT 

DATE. f JI 10201Q •·-SCALE I 1-1~A1> 

DRAWN I VUAYGOI.A 
aum.ov 1 1U::M CIIA."1> 

DRG.NO:- S.G - PL - 02A RO 

2121

299



23/12/2023, 12:18 about:blank

about:blank 1/1

प्रमाणित किया जाता है कि मैसर्स SIGNATURE GLOBAL MALL (भवन/प्रतिष्ठान का नाम) पता PLOT NO-6 SECTOR-

3,VAISHALI,GHAZIABAD तहसील - GHAZIABAD जिसमें

तथा प्लाट एरिया 2281.45 sq.mt है। भवन का अधिभोग SIGNATURE GLOBAL MALL (भवन स्वामी/ अधिभोगी अथवा कम्पनी का

नाम) द्वारा किया जा रहा है। इनके  द्वारा भवन में अग्नि निवारण एवं अग्नि सुरक्षा व्यवस्थायें एन0बी0सी0 एवं तत्संबंधी भारतीय मानक व्यूरो के

आई0एस0 के  अनुसार भवन में स्थापित व्यवस्थाओं का अनुरक्षण किया जा रहा है। जिसका निरीक्षण अग्निशमन अधिकारी द्वारा दिनाँक 16-12-

2023 को भवन स्वामी के  प्रतिनिधि श्री VIJAY CHAUDHARY के  साथ किया गया तथा भवन में अधिष्ठापित अग्नि एवं जीवन सुरक्षा

व्यवस्थाओं को मानकों के  अनुसार यथास्थिति में पाया गया। अतः  प्रश्नगत भवन को अग्नि एवा जीवन सुरक्षाप्रमाण पत्र का नवीनीकरण (Renewal

of Fire & Life Safety Certificate)(एन0बी0सी0 की अधिभोग श्रेणी) Business के  अन्तर्गत वैधता तिथि 21-12-2023 से 20-12-

2026 तक 3 वर्षों के  लिये इस शर्त के  साथ दिया जा रहा है कि भवन में सभी मानकों का अनुपालन किया जायेगा तथा भवन के  इस प्रमाण पत्र

का नवीनीकरण निर्धारित समयवधि के  अन्तर्गत पुनः  कराया जायेगा तथा नवीनीकरण से पूर्व भवन मं. स्थापित अग्निशमन व्यवस्थाओं को क्रियाशील

रखने की जिम्मेदारी आपकी होगी ।

Note : अग्निशमन अधिकारी /मुख्य अग्निशमन अधिकारी द्वारा प्रेषित स्थलीय भोतिक निरीक्षण संस्तुति आख्या के  आधार
पर निम्न उपबन्धो के  अधीन अनापत्ति प्रमाण पत्र निर्गत किया जा रहा है 1-अर्ह अभिकर्ता /अग्निशमन अभियन्ता से 02 वर्ष में
न्यूनतम 01-बार फायर आडिट तथा वर्ष के  जनवरी व जुलाई माह में भवन में स्थापित अग्निशमन व्यवस्थाओं की का प्रमाण-
पत्र प्विभाग को प्रेषित करें। 2-फायर उपकरणों का वार्षिक ए0एम0सी0/मरम्मत अर्ह एजेन्सी से कराया जाय।

"यह प्रमाण-पत्र आपके  द्वारा प्रस्तुत अभिलेखों  , सूचनाओं के  आधार पर निर्गत किया जा रहा है | इनके  असत्य पाए जाने पर निर्गत प्रमाण-पत्र मान्य नहीं  होगा | यह प्रमाण-पत्र भूमि

/ भवन के  स्वामित्व / अधिभोग को प्रमाणित नहीं  करता है |"

प्रारूप-झ (संलग्नक-9)
अग्नि एवं जीवन सुरक्षाप्रमाण पत्र का नवीनीकरण

यूआईडी संख्या: UPFS/2019/1744/GZB/GHAZIABAD/156/JD
दिनांक: 15-12-2023

ब्लॉक/टावर तलों  की
संख्या

बेसमेन्ट की
संख्या ऊँ चाई

BASEMENT LOWER GROUND UPPER GROUND SERVICE FLOOR AND
07 FLOOR 8  1 35.30

mt.

निर्गत किये जाने का दिनांक : 21-12-2023
स्थान : LUCKNOW

हस्ताक्षर (निर्गमन अधिकारी)


Digitally Signed By

(Aman Sharma)
[A0269865B740788D0DE1F7D7C6707A357F263D40]

21-12-2023
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-3 

• 

igl INORAPRASTHA GA~-L~IT~D __ J MONITORING OF WALL MOUNTED/SKID MRS (MONTHLY) 

----------- - ---- ---- - I_ 

F03 (PNG-P-02) 

REVISION 01 
f------1N_D_u_s_TR_IA_L_/_c_o_M_M_E_R_c_1A_L _____ ...w,.__\,~W~.t2'2l~----+--------v_,s_1T_D_A_T_E _____ _.,,..,_-'-';f..-l-....a...::OC--L-=~=-_,_-l --_ Li 9-1-- _ MRS SKID/WALL MOUNTED tJJ o.i!--!1CJ u 

BP NUMBER 
-------------- ----1 

NAME MRS (MAKE/FABRICATED) I 

_F_Lo_w_~_PA_c_1TY_( M_3H_/ _scM_H_J ____ r_ Q mg 
I 

CONTRACT PRESSURE (MBAR) 

REGULATOR OUTLET PRESSURE (M;AR) - - l I C Q =-----------------,---------------_J I 
FLOW CONDITION (FLOW/NO FLOW) 

l METER & REGULA TOR CHECK POINTS 

I 1.1 METER n'PE & G-RATING 
I 

1.2 METER MAKE & MANUFACTURING YEAR 
I 

1.3 METER NO. 
--- ------. 

1.4 a (MINIMUM) & a (MAXIMUM) 
- ·--- -- -

--

OBSERVATION ACTION TAKEN (IF REQUIRED) 

__RJ~_f)__1:__ 6-t .. 2- -
_-:I'Ig__otL-t..2-o l~ 
_3L\9~~-~\8S 
·- 0.(_ f +o 

_L __ 

1-L_::J
6 

1------M_E_T_ER_1N_w_o_RK_1_N_G_c_o_N_o_1T_1o_N_(_Y_E_s / No_1 _____ ___ _Y--f?d __ _ 
METER ALIGNMENT I OK/ NOT OK) 

--------- - ---
I 

_J 1 1.1 1· MECHANICAL READING (ACM) • ----:~ 8 .-0 Q 
1.8 METER Oil (OK/ NOT OK/ NA) er:_ / 
1.9 eve STATUS (OK/ NOT OK/ NA) / 1.10 

1.11 

1---t-----ev_c_BA_TT_E_RY_B_A_c_K_u_P_(o_K_I_N_o_T_o_Kf_N_A_l ____ -+ __________ 
7 
__ ,/-.. /----+--------------- I eve MAKE I 

1.12 eve SERIAL NUMBER ~/ l 1.13 EVC UNCORRECTED READING (ACM) 
I 

I I 1.14 
r--

1.15 

1.16 

1.17 

eve CORRECTION FACTOR ' /' 
' 

-i------------...J_._ __ /./:__ ____ ---l--------~ -t-------ev_c_co_R_R_e_c_Te_D_R_E_A_D_1_N_G_(_sc_M_) ______ ....;..' ___ // ________________________ _ /_ ! -----t-------------/-/ - - - ---- - --- ,- - - - - -eve TEMPERATURE 

EVC PRESSURE 

1.18 

1.19 

-+------A_M_R_ST_A_T_u_s _(o_K_IN_o_T_o_K_I_N_A_l &_M_A_K_E ------ y_ ± _4- - ·- - --~ --- - - - - -REGULATOR MAKE r JC) ("I --+---------- _ _j_~----- - -·-· - -- --- ----1.20 
I -+------R_E_Gu_LA_T_o_R_se_R_IA_L_Nu_M_B_E __ R _____ ' 1__2JJ_ L2.P? 8 a ~o _ __ -----------~ 1.21 --+----s_T_RA_1 __ N_ER_1 __ N_u_PsT_R_EA_M_o_F_Re __ G~lA-TO_R N_o)_ _ -- ·-- _}' 

2 

I ~--- ---' 2.1 LEAK TEST ( OK/ NOT OK) I l I 
2.2 PRESSURE GAUGE STATUS (OK/ NOT OK) I ----·1 

I 

OTHER CHECK POINTS OBSERVATION ACTION TAKEN ( IF REQUIRED) 

2.3 ISOLATION VALVES OPERATION (OK/ NOT OK) I I 2.4 FILTER DIFFERENTIAL PRESSURE UNDER LIMIT {YES/ NO/ NA) I ~/A I 2.5 CAGE & LOCK INSTALLED (YES/ NO) I yq I I 

2.6 PAINT REQURIEO (YES/ NO) I No I 
I 

L f .. 2.7 PLATE MARKER ( OK/ NOT OK) ?:K i -- -! 2.8 CLAMPING REQUIRED (YES/ NO) I 
~() - -I 

------- --·- - - ---I I 2.9 l PEDESTAL (OK/ NOT OK) 

JUMPERS INSTALLED (YES/ NO) 

CLEANLINESS/ ACCESSIBILITY ( OK/ NOT OK) :::: I 
I -----·-

2.13 

I - - -

SEAL NO 

REMARKS 

REGULATOR 

METER 

eve 

----i----;;\_:--.. ,..,.---.-------~ ---1------r-----';.,w__..::--- IGL REPRESENTATIVE C/R INCHA_R_G_E _________ --< 
CUSTOMER SIGNATURE 

NAME 

CONTACT NO 

::;.,..--- SIGNATURE SIGNATURE ~~"hl NAME '\._ _ ,- _ ·- NAME 
-~filj-1_6-=~=--\!-.L..!!'l.-::..___DE_s1_GN_AT_1o_N_:f~ ~YtJ 1/\j CONTROL ROOM 

n F LI ~'l. k1>l..t 'l. 
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, , 

iigz4- INORAPRASTHA GAS LIMITED COMMERCIAL AND INDUSTRIAL LOAD TESTING REPORT F06 (PNG-P-02) 
( (YEARLY) 

REVISION 00 

INDUSTRIAL/ COMMERCIAL C.o("°l"'\_CJ'-.~ 
VISIT DATE .2 7 /to/µ, 7~ 

BP NUMBER ,1 o~/ JS..9 MRS SKID/WALL MOUNTED 

NAME ~tl :;rt.V Jt'~'-...t,4 V'-~ 
MRS (MAKE/FABRICATED) 

FLOW CAPACITY ( M3H/ SCMH ) 
u 

r-13lt-.. ALTERNATE FUEL (if any) 
l $t) 

METER DETAILS REGULATOR DETAILS 

METER TYPE & G·RATING f<_PD 4, REGULATOR MAKE f le 5 

. REGULATOR SERIAL f j I IC,() P o,S~ J 2 
I 

METER MAKE & MANUFACTURING YEAR 
lh-t,01,\ 4- './,-,!) t J NUMBER 

0 

---i 

METER NO. ]4-o3 1/?SO LOCKUP PRESSURE 
---1 

CONTRACT PRESSURE I 
Q min (m3/hr) = Q max (m3/hr) = 

I 
(MBAR) I 

NUMBER OF GAS APPLIANCES BURNERS CJ OVEN CJ BOILER CJ THERMOSTAT D OTHERS CJ I - 9.1 MINIMUM FLOW LOAD TEST (Smallest burner at Sim condition) 

S.No INITIAL METER READING FINAL METER READING CONSUMPTION (M3) TIME PERIOD CONSUMPTION (M3/HR) REMARKS 
(M3) A (M3) 8 C= (8-A) (MINUTE) 0 = C • {60/0) 

, 

I 

9.2 MAXIMUM FLOW LOAD TEST (All burner at full load condition) 
I 

S No. INITIAL METER READING FINAL METER READING CONSUMPTION (M3) TIME PERIOD CONSUMPTION (M3/HR) REMARKS ! 
. (M3) A (M3) 8 C= {8-A) (MINUTE) D = C • (60/0) : 

I I 
I 

I 
j 

9.3 CONSTANT FLOW LOAD TEST (for Constant flow condition) 
I 

I 

S. No. 
INITIAL METER READING FINAL METER READING CONSUMPTION (M3) I TIME PERIOD CONSUMPTION (M3/HR) I REMARKS - (M3) A (M3) 8 C= (8-A) (MINUTE) D = C • (60/0) -· 

I 

38~· 00 \ 3 cg 6 • {) cf--<6 
I 

I 
2-

LOAD TEST RESULT 
·-

CONSUMPTION AT MINIMUM LOAD IS MORE THAN Qmln YES / NO I 
--1 

. CONSUMPTION AT MAXIMUM LOAD IS LESS THAN Qmax YES / NO 
I 

CONSUMPTION AT CONSTANT LOAD IS MORE THAN Qmin & LESS THAN Qmax YES / NO 
I . i 

REMARKS:- i 
I 
' 
I 

I 

---- ----- - ·-
CUSTOMER SIGNATURE IGL REPRESENTATIVE C/R INCHARGE I 

SIGNATURE SIGNATURE 
I 
I 

NAME \M'ltt\/\'~ e:/fA <-Ym,' /..PI'\,' NAME NAME I 
CONTACT NO ~· r\ 'f1 <6 :2..v '2- DESIGNATION 

·, r,>{1,h. CONTROL ROOM 

2626

304



2727

305

Administrator
Typewritten text
Annexure-R27/10



 

 

 
  

 

 
 

 

 

 

 

 
 

 

 

 

 

 
 

 

 

 

 
 

 

2828

306



 

 

 

 

 
 

 

 

 

 

 

 

 

 

 

 
 

 

 

 

 

2929

307



 

 

 

 

 

 
 

 

 
 

 
 

  

 

 

 

 

 

 

 

3030

308



 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

 

 

 

 

 

 

 

 

 

 

 

3131

309



 

 

 

 

 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

  

3232

310



 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

3333

311



3434

312



3535

313



3636

314



 

 

3737

315



 

3838

316



 

 

3939

317



4040

318



 

 

 

4141

319



 

 

 

4242

320



Annexure-V 

We have maintained green area as per applicable norms photographs showing 
green cover are given below- 
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6. That no prejudice whatsoever would cause to anyone if the delay 

in filing reply affidavit is condoned as same is being filed well 

before the schedule date of hearing. 

5. That the delay in filing the reply affidavit is neither intentional 

nor deliberate and the instant application is being made in the 

interest of justice and if the instant application is not allowed, the 

same would cause grave injustice to the Respondent. 

4. That the Respondent has filed the affidavit on 29 .02.2024 and 

therefore, there is delay of 10 days in filing the reply affidavit. 

3. That it has taken some time in coordination and collating the 

information and documents from different departments involved 

in the compliance. 

2. That the Respondent has collated the entire permission and NOC 

from various authorities and has filed the affidavit. 

1. That the Hon'ble Tribunal vide order dated 19.12.2023 had 

directed the parties to the Applications to file the reply affidavit 

within 2 months. 

MOST RESPECTFULLY SHOWETH: 

APPLICATION UNDER SECTION 5 OF THE LIMITATION 

ACT, 1963 SEEKING CONDONATION OF DELAY IN FILING 

THE AFFIDAVIT ON BEHALF OF RESPONDENT N0.27 

Respondents Uttar Pradesh Pollution Control Board & Ors 

Versus 

Petitioners Prasoon and Anr 

IN THE MATTER OF 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. N0.294 OF 2023 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW  DELHI

0.A.  NO.294 OF 2023

IN  THE MATTER OF

Prasoon and Anr Petitioners

Versus

Uttar Pradesh Pollution Control Board & Ors Respondents

APPLICATION UNDER SECTION 5 OF  THE LIMITATION

ACT,  1963 SEEKING CONDONATION OF  DELAY  IN  FILING

THE  AFFIDAVIT ON  BEHALF OF  RESPONDENT NO.27

MOST RESPECTFULLY SHOWETH:

1. That the Hon’ble Tribunal vide order dated 19.12.2023 had

directed the parties to the Applications to file the reply affidavit

within 2 months.

2. That the Respondent has collated the entire permission and NOC

from various authorities and has filed the affidavit.

3. That it has taken some time in coordination and collating the

information and documents from different departments involved

in  the compliance.

4. That the Respondent has filed the affidavit on 29.02.2024 and

therefore, there is delay o f  10 days in filing the reply affidavit.

S. That the delay in filing the reply affidavit is neither intentional

nor deliberate and the instant application is being made in the

interest o f justice and i f  the instant application is not allowed, the

same would cause grave injustice to the Respondent.

6. That no prejudice whatsoever would cause to anyone i f  the delay

in filing reply affidavit is condoned as same is being filed well

before the schedule date o f  hearing.
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7. That in the interest of justice l0 days of delay in filing reply

affidavit may be condoned and reply affidavit be taken on record.

PRAYER

In view of the facts and circumstances as explained above, the

Respondent prays for the follorvings:

The Hon'ble Tribunal may condone the delay of l0 days in

filing the reply affidavit in the interest ofjustice and

11. Any other order/s that may be passed in the given lacts and

circumstances of the case.
tor SARVPRIYA SECURmES pRtVArE UMTTED

1\-.t.M \ww.c..-
Respordf, ilrM*? sbnaro,y

THROUGH

NIRAJKUMAR

ADVOCATE FOR APPLICANT

LEGAL MINDS INTERNATIONAL

OFF:109A, POCKET-F,

MAYUR VIHAR PHASE-2 DELHI-1 10091:

MOB: 98t 1306559Place: Delhi

Date: fi,02,2n)-tl llma il : le:lalt:':ri"4!_s iUtCIS4Lo4al,gs-ll_rgi-1pol-n
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I, the above named deponent do hereby verify that the contents of the 

above affidavit are correct to the best of my knowledge and nothing 

material has been concealed therefrom. 

Verified and signed at New Delhi on this the day of . 

2024. A~ED ~~.,,\.vi~ 
~DEPONENT 

instructions and that the contents of the application are correct to 

, the best of my knowledge and as derived from the records of the 
{ ~ . 

- C~ ~~}1Respondent Company. ~\,~~, 
~ · 1 .· Cerlif~~bove st2temenl is declare before me 

~ oreffl .. ~at G~rugram By Sh~·~·~·k:~tf~ _.., 
S/o Sh .. A.cr:.\.U..~ .. f.ir.:<.l8.m.411ho s Identified by~ "--J "-"' ~ ~~ 
Sh.~~©l.J.s/..~."4 .. or who is personally DEPONENT 
known to me. Certified further that this Affidavit is read 

VERIFCIATION and explained to the deciarant who signed/thumb directly 
to understand & at the time of making proof. 

, 

2. That the instant application has been drafted under my 

l. That I am the Authorised Representative of Respondent and I am 

aware of the facts of the case as per records maintained by the 

Respondent in the usual course of business and as such I am 

competent to swear this affidavit. 

I, Mintu Kumar S/o. Sh. Arvind Prasad Singh authorized 

representative of Respondent having its office at Dr. Gopal Das 

Bhawan, 28 Barakhamba Road, New Delhi- 110001 do hereby 

solemnly affirm and state as under 

AFFIDAVIT 

Respondents Uttar Pradesh Pollution Control Board & Ors 

Versus 

Petitioners Prasoon and Anr 

IN THE MATTER OF 

O.A. N0.294 OF 2023 

PRINCIPAL BENCH, NEW DELHI 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW  DELHI

0.A.  NO.294 OF 2023

IN  THE MATTER OF

Prasoon and Anr : Petitioners

Versus

Uttar Pradesh Pollution Control Board & Ors Respondents

AFFIDAVIT

I, Mintu Kumar S/o. Sh. Arvind Prasad Singh authorized

representative of  Respondent having its office at Dr. Gopal Das

Bhawan, 28 Barakhamba Road, New Delhi- 110001 do hereby

solemnly affirm and state as under

1. That I am the Authorised Representative ofRespondent and I am

aware of  the facts of  the case as per records maintained by the

Respondent in the usual course of  business and as such I am

competent to swear this affidavit.

2. That the instant application has been drafted under my

instructions and that the contents of  the application are correct to

\, the best of  my  knowledge and as derived from the records of  the

3 Respondent Company.
Certified above statement is declare before me
ona l GurugramBy Sha Ada be tan
Sho Sh. AzALind. prakedho is Identified HN  Nad
Shomer d.Singla.or who is personally
known fo Gating further that this Affidavit is read DEPONEN

VERIFCIATION and explained to the deciarant who signedithumb direclly
= tounderstand & at the time of making proof.

WYNN

I ,  the above named deponent do hereby verify that the contents of  the

above affidavit are correct to the best of  my  knowledge and nothing

material has been concealed therefrom.

Verified and signed at New Delhi on this the . . .  day of................

2024. ATNESTED
— nANS Nha

Gath  Commissioner
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,

NEW DELHI.

o.A. NO.294 0F 2023

IN TIIE MAT]'ER OF:
Presoon and Anr

\/ersus

Uttar Pradesh Pollution Control Board & Ors Respondents

POWER OF ATTORNEY/VAKALATNAMA

KNOW ALL to whom these present shall come that l/We Mintu Kumar S/o. Sh. Arvind Prasad
Singh authorized representative of Sarvpriya Securities Private Limite having its offiee at 13th

Floor, Dr. Gopal Dass Bhawan, 28, Barakhamba Road, New Delhi-110001, the abovenamed
Respondent no. 4 do hereby appoint:

(herein after called the advocate/s) to be my/our Advocate in the above noted case and authorise
hirn/them:-
To act, appear and plead in the above-noted case in this Court or in any other Court in which the
same may be tried or heard and also in the appellate Court including High Court subject to payment
offees separately for each Court by me,/ us.

To sign, fi1e, veriry and present pleadings, appeals, cross objections or petitions for
execution, review, revision, withdrawai, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages.

To file and take back documents to admit and/or deny tl.re documents ofopposite party.
To withdraw or compromise the said case or submit to arbitration any differences or

disputes that may arise touching or in any manncr relating to the said cas€.
To take execution proceedings.
To deposit, draw and receive rnoney, cheques, cash and grant receipts thereof and to do all

other acts and things which may be necessary to be done for the progress and in the course ofthe
prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to sign
the Power of Attomey on our behalf.

And I/We the undersigned do hereby agree to ratifu and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as ifdone by me/us to all intents and
purposes.

And IAVe the undersigrred do hereby agree not to hold the advocate or his substitute
responsibie for the result ofthe said case.
And IAVe the undersigned do hereby agree that in the event of whole or part ofthe fee agreed by
me/us to be paid tot he advocate remaining unpaid he shall be entitled to withdraw from the
proceedings ofthe said case until the same is paid.

And IAVe the undersigned do hereby agree that the fee settled is only for the above case

and above Court, for a period of three years only and the same once paid shall not be refundable
under any circumstances whatsoever. Separate fees shal1 be payable for the execution ofdeqees
and getting their satisfaction form Court.

IN WITN ESS WHEREOF IAVE do hereunto set mv/our hand on these Dresents the
contents o[which have bccn understood b5 me/us on rtris $Say of {)eAt++lty . ,. 2O2 .

Accepted subject to terms of fees. Ffi sARvpRlyAsEcuRtTlES PRIVAIE tlulTEo

q:-
df,s
9Rl
dS+

9

el
lty

\\w 63
t6--'{Tt'.^ f.r,r."r*

ffiXI*nhdSipatiry

Petitioners

lVIr. NIRAJ KUI|IAR
Enrl No.D/l783/2001, ADVOCATE, LEGAL MINDS INTERNA'l-IONAL OFF:t09A,
POCKET-F, MAYUR VIHAR PHASE-2 DELHI-110091 MOB: 9811306559 Ernail:

lq iiiln:l-rt dC!.4te r! at!o4a11.r 1q1ail.conr
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